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E.P.F. amount accumulated for DOn-
completion of stipulated period of 

Service 

5550. SHRl N. K. SANGHI: Will 
the Minister of LABOUR be pleased 
to state: 

(a) the' total amount accumulated in 
the Employees' Provident Fund ac-
count as on 31st March. 1973 on ac-
count of non-payment of fut! percen-
tage of employer's contribution to the 
employees leaving service before the 
stipulated period of 15 years of ser-
vice: 

(bl the amount lying unclaimed even 
after three years of receipt of termi-
nation orders of service of the emplo-
yees from the employers in form No. 
10: and 

(e) how does Government propose 
to deal with the above two types of 
uncia:med accumulations? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRl BAL-
GOVIND VERMA): The Provident 
Fund Authorities have intimated as 
under: 

(a) Rs. 799.50 lakhs. 

(b) Rs. 217.11 lakhs as on March 
31, 1973. 

(C,l The amount mentioned at (a) 
is ulllised (i) for making fuil payment 
of employee's share of contribution to 
the outgoing members or their nomi-
nees! heirs when the employer of an 
Ilnexempled establishment fails to re-
mit to Ihe Fund whole or p:lrt of the 
contribution deducted from the wages 
of the members, and Oi) for affording 
financial assistance to the nominees! 
heirs of the deceased members of un-
exempted establishments whose month-
ly pay does not exceed Rs_ 500.00 at 
the time of death and whose provident 
fund accumulations fall short of R ... 
750.00 so that a minimum payment of 
Rs. 750.00 is assured. 

The accumulation in the unclaimed 
deposit account mentioned at item (b) 
cannot be utilised for any purpose 
other than making payment to the con-
cerned members or their nominees! 
heirs as the case may be, as and when 
the claims are received. 

Pllymeot of E.P.F. does of _ken 
5551. SHRl N. K. SANGlll: Will 

the Minister of LABOUR be pleased 
to state: ( 

(a) whether while disbursing . the 
Employees' Provident Fund contnbu-
lions onlv such amounts as are actual-
ly c~edited to the respective accounts 
of the employees are paId, whIle such 
of the contributions collected from the 
employees but misappr.opriated by the 
employers are not conSidered as havmg 
heen contributed by the employees and 
arc therefore not taken into account 
when disbursing the contributions; and 

(b) whether Government would con-
sider to make full payments to the 
employees and see that they arc not 
made to suffer for the default and cri-
minal acts of the employers? 

TIlE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): The provident 
Fund Authorities have reported as 
under:-

(a) Provident Fund claim, are settl-
ed by taking into consIderatIOn not 
only the contributions remitted to the 
Fund bv the employers but also the 
employees' share of contributions de-
ducted from their wages but not re-
mitted to the fund. 

(b) A proposal to make payment. of 
the employet's share of contnbutlOn 
also in arrear, in respect of the esta-
blishments going into liquidation, IS 
under consideration. 

Appointment of Joint Secretary in 
Department of Supply as D.C., 

I.S.M., London 
5552. SHRI RAMJI RAM : WiJI the 

Minister of SUPPLY AND REHABI-
LITATION be pleased to !ltate: 

(a) whether one Joint Secretary in 
the Department of Supply, who IS re-
tiring within two year~, has sought the 
clearance of the Mlfustry of Fmance' 
for being posted as Director General, 
India Supply Mission, London; 

(b) whether this Joint Secretary's 
case has been recommended by Ib.e 
Secretary, Ministry of Supply and If 
so whether such a recommendatIOn IS 
ba:sed on any precedent in the Depart-
ment of Supply; 

(c) whether this foreign posti:lg will 
have the effect of extending date of 
retirement by one year or so involving 




